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C.P. No. (IB) 24/ALD/ 2017, CA No. 159/2017

s

Sr. Advocate, Shri Anurag Khanna along with Gunjan J adwani for the Exim Bank.

Shri Nesar Ahmad along with Anil Kumar for the R.P.
The case is taken up pursuant to a previous direction dated 27.10.2017 of

this Tribunal and in follow up of the order dated 6.11.2017 passed by the-Hon’ble
NCLAT (in Company Appeal No. 254/2017). As per its direction, the matter 1s
expected to be disposed of at the earliest, preferably within three ﬁeeks. .

Shri Anurag Khanna, Sr. Advocate appearing for the applicant Exim Bank
now brings to our notice some subsequent development took place in the m‘atter
that an interaction and some discussion is going on with the R.P. on the 1ssue
involved which may have bearing on the disposal of the present application. It is
also stated that such meeting is schedule on 28" November, 2017. Therefore,

hearing may be deferred. | |
Shri Nesar Ahmad, learned PCS appearing for the R.P. also agree with

such subsequent development. Hence, the case 1s now fixed for the hearing of both

the applications.
The matter be listed on 21 November, 2017.
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